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IN THE CEHNTEAL ADMINISTRATIVE TRIBUIIAL, JAIBUF BENCH,

J A I PUR,

0.4, No. 600/93 Date of decision: 21.3.94
BeZse TADAV :  Applicant.

VERSUS
B.S, YADAV : Applicant,

VERSUS

UnlIon OF IMDIA & AMOTHIR: Respanﬂents.

Mr. R.N. Mathur ¢ Counsel for the applicant.
Mr. K.N, Shrimal ¢ Councel for the respondents.
CORAM:

Eon'ble Mr, Juetice D.L. Mehta, Vice=Chairman

PER HOW'BLE ME. JUSTITE r.il. MEHTA, VICE=CHAIRMAN:

Heard the l2arned counselcfor the parties.
2. Admittedly, the applicant‘served in the Military
from 16.4,43 to 29,.3,61. Thig fact is evident irom the
lettzr datad 6;9.91 (Annexure A=3). The applicant hzas not
completed 15 years' z=ervice, az such, he was not given the
penzionary benefitz., Thiz fact iz evident from Annexure A-2.
The applicant was initisally appointe?d in MNorthern Rzilway and
thereafter; it iz zail, that he was trancferred in Western
Railway. The railway aﬁthorities have Jeclined to give‘the
pensionary benzfites to the applizant on two grounis, firstly,
the applicant has not opteld within the stipulated period for
the pensionary ben=fits, The second ground is that no record
is available with the respondents. In para 5(b) 6f the rerplvy,

it hae heen mentionsd that the notification regarding option
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was published and the zame was also pinned on the notice
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boardi., This i=s not a sufficient and ordinarily, it should
ke served to the individual. <£%art from'that_it’cannot e
oconcidered as a mandetory ani time'can be extended and there
should be & very likeral consilderation for the employees who
have worked in the Army t2> save the MNation's intagrity and
who were ready to sacrifice their lives,

3, In such circumstancsz, I zm of theiiiéﬁﬁﬁéﬁ it is

a fit caze in vwhich the respondients chould extend the benefit
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of counting the service réndered by the applicant for
pensionary benefits.,

4, The 0.8, is dispoeed nf aorcrdingly, with no order
as to cost. All the benefits which are tc ke paid under the
order shouiﬂ hae paid by way of revision within a péeriod of

four months from the date of receipt of this order.

( D.L. MEHTA
Vic&dChairman



